IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERA
AT HYDERABAD

0A.91/94 date of decision : 1=3=94
Batween

Andukuri Venkateswarlu, : Applicant

and

1. The Supdt. of Pt OfFficas

Nandyai Division
Nandyal 518 501

2. The Post Master General
AP Southern Region
Kurnool

3. The Union of India

rep. by the Directior General
Dept. of Posts, Dak Bhavan
New Delhi 110 001

Respondents

J.v,., Lakshman Rao,
Advocate

Counsel for the applicant

N.R., Devaraj, SC for’
Central Government

L1}

Counsel far the Respondents

CORAM

HON. MR, A.B, GORTHI, MEMBER (ADMINISTRATION)
HON, MR. T. CHANDRASEKHARA REDDY, MEMBER (JUDICIAL)’



Judgement

( As per Hon, Mr, A,.B. Gorthi; Member G&Qmipistration) )

Grievance of the app}icant is that he vas nat being
‘a¥lowed to join duty from 2-12-1993 cnuwards, His reguest
in the TA is %or a diréctioﬁ io the respondents'tc take him
back to thé& duty immediately and treat the period from
2-12-1993 onwards also as on duty, He has mada;a further
claim regarding pay and allowancaes for the peried from
1-6=1993 to 15-6-1993 and again from 16-6-1893 to 1-12~1993.
2, Heard learned counsel for both the parties.
3. Mr, N.ﬂ.’oeuaraj, lsarned counsel for the respondents
haé shoun us a seérvice mesage from the Superintendent of
post OPfices, Nandyal Division, addressed to the applicant
asking him to join duty Porthuith at Donakonda RSSO0. In
view of this the main relisf sought by the applicant in the
0A no longer subéiats.' The applicant may immediately join
duty at Donakonda &smalreedy directed by the Superintendent
of Post Offices.
4. As regardsfather claims in the 0OA regarding pay and
sllowances for the period from 1-6-1393 onwards, he may mak®
a representatiocn tothe competent authority. The said author-
ity on receipt of the rep?esentatian shall consider and
dispose it of within two mdnths from the date of receipt of
the same.
S. The OA is ardered accordingly, at the stage of admis-

sion itself, MNo costs,
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Dicated in the (Open Court
mMarch 1, 1994
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